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Judgement

Thottathil B. Radhakrishnan, J.—This application is filed by the Travancore
Devaswom Board seeking permission to carry out the works enumerated in
Annexures A, B and C. As far as Annexure C is concerned, this Court had granted
partial permission by order dated 8.7.2010. The carrying out of such works is yet
to be reported. Taking into consideration the contents of Annexure C and the
time lag that is gone after the earlier order dated 8.7.2010, we grant permission
for works in Annexure C, however, that the approval of rates is not a matter on
which this Court is not to grant its seal of approval and would be a matter for the
Board to decide with the concurrence of the learned Ombudsman, in terms of
earlier orders.

2. As far as Annexure B is concerned, even as per the order dated 8.7.2010,
permission stands granted subject to audit by Local Fund Audit.

3. In relation to Annexure A, permission was not granted as per the above order
in view of the rainy season. Such fact situation continues even now. The works
covered by Annexure A could be carried out after the rainy season, with the
necessary concurrence from the learned Ombudsman in terms of the earlier
orders.

There was also an order dated 14.9.2010, whereby, the constitution of Temple
Advisory Committee was required to be done at the earliest. The question of the
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byelaws relating to the constitution of TAC are directed to be formulated.
Constitution of TAC, if such committee is not in place, will stand deferred until
the issuance of the byelaws. However, if there is a committee constituted in
terms of the byelaws that were in force, that committee will be
permittedtocontinue to function. The DBA is ordered accordingly.
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